
      
     

     

  

     

      

     

          

  

     
   

       
   

 
 

 
   
     

    

     
     

  

 

     

        

      

     
     

                  
            

 



THE NATIONAL COMPANY LAW TRIBUNATMUMBAI BENCH, MUMBAI
C.P. 1{0.244/ I & BPlI{CLT/i{A/titAH/2O1,

The Petitioner has confirmed the service of "Demand Notice" and also service of
Form No. 3 which was received by the Respondent on 25.04.2017. Through this
Form particulars of operational Debt i.e. Rupees one Lakh Fifty Thousand on
account of Salary payable is intimated.

on the date of hearing on behalf of the corporate Debtor Learned Representative
M/s Ajay Antarkar, company secretary appeared and affirmed the amount ofdebt.
As a result, the "Default" of non-payment of Salary is admitted. Under the
circumstances when the "operational Debtor" had chosen not to contest the
amount of Debt, hence then the process as prescribed in the Code shall
commence. The Debtor has expressed its inability to make the payment on
account of paucity of funds.

The salary is in the nature of "services", as defined under Section s(21) of the
code. As a result, when the Respondent has not contested the outstanding Debt
by not intimating existence of "dispute" hence, the provisions of sections g and 9
of the Code shall come into force.

The provisions of section 9(4) of the code, henceforth, shal come into operation.
The Petitioner has intimated name of the ,,lnterim Resolution professional,,, viz.
Mr. Milind Kosadekar, rnsorvency professionar of rp Registration No. rBBr/rpA-
002/lP-00100/2016-2012t11s6, Address MRM Associates, company Secretaries,
77 Vijayanagar Colony,2147, Sadashiv peth, pune-411 030.

As a consequence, once the process has now been initiated, the provisions of
Moratorium as prescribed under section 14 of the code sha, be operative
henceforth, with effect from 2l .04.2011.

The next step of "pubric Announcement" shafl be carried out by the petitioner as
prescribed.

The rnterim Resorution professionar sha, perform the duties as assigned under
section '19 of the code and inform the progress of the Resorution pran and the
compriance of the directions of this order on 2oth Jury 201 7 to this Bench.

The Petition is "Admltted" and disposed of on the terms directed hereinabove.

Date: 27h April,2oll, SHRI M.K. SHRAWAT
MEMBER (JUDICIAL)
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